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The applicant appeared in ﬁ ﬁti@@é@f“
of office clerk in response to an advartiﬂamﬂ&ﬁﬁf
by the Railway Service Commission,Bombay. The aﬁ§$i ;
uyas the resident of Bina but now she is staying at i
Jhansi. The examination took place at 3Jardar Patel
Inter College, Chirgaon, District Jhansi (UePe), Qh§;¥;%
was declared suc sful in the uritten test and nallsﬁ

for interview on 16.12.81 at Bhopal. On 7.8.82 she

uas declared successful in the selectipn for the post

of Office Clerk. The Railuay Service Commission, Bumhay

informed the applicant that her name. has been sent
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to the Central Railways foT appointmant as Office Clerke.
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After waiting for a considerable per iod uhen she did
not get appocintment,she approached the authorities

and was told that certain enguiries in the irregulari-
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ties uhich toock place are going on and She hauld wait

for some time more. Later on a fresh list was publiﬂhﬁﬁ
r"-lH

oh 21.12.86 in the Indian Express and the name nF the

applicant did not figure in the list. @@he rspraﬂ&ﬁ%aﬁm

ajainst the same but .after failing to get any resgp

a legal notice was sent and thereafter this appli



i

ulth the result the applicant's name uas ﬁﬂﬂﬁﬁ;muanﬂi

and that is why she uas not given appninﬁmsﬂ$ﬁ 'fﬁﬁﬂ-

pplicant has no right to claim the same. The

applicant appears to be the rasidant of Binma but she
is staying at Jhansi. In cese her appointment would _Tﬂ
have been aiven, communication would have been mada. ;
2t Jhansi. Undoubtedly, merely because the person
passed the examination, he or she, as the case ﬁay be,
and the result declared then she should not have

been dropped without any vyalid reason. If there was

some foul play in the inclusion of her name obviougly

she was to be given an opportunity orf she should
have been apprised of the necesSary facts to enable
her to submit reply and meet anything uhieﬁ uas
against her. But on the basis of the Vigilance
Enquiry, the lady should not have been deprived
from the appnintmantlin which she became antitl&é
agaiﬁat one of the vacancies which was adﬂﬂﬂ?i&ﬂé&Ji

Mo person should be deprived of her rights uhiﬂh_f




SR

ot "wwa o

be co m‘p'-l‘at-sﬁ wlbiin T ma:ﬁ

communication of this order.

appéared in the examination got the appointme

Sl | the applicant will have no cese of her Eﬁpﬁiﬁbﬁal ;
. éik | Thara will be no order as to cuats. The applia&ﬁ&'
_ &ffi. | shall appaar before the competent authority with tha
: i copy of this order on 2.6.1991, :
t :
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T fiember (ﬁ\ Vice Chairman
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v Dated thes 15th May, 1991. '
;’
i RKM j!'.‘:




